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	119. 7. 9 	/ 	Heard Shri A. Routray, learrd 

counsel for the Applicant arxi Shri Akhaya 

X\ular 	dshra, 	citional Sanding (.OUflSel LIZ 

(Ocntral), 	The applicant is aggried 

aainst the 	order No.ST/RQ-3/94 dad 19.6.96 

passed by the post 	ter Gcneral,Sanoajour 

Pegion Sarralpur, 	Representation ;ade to 

espoent No.3 has oeen turned da;n asper 

the avenents nade in the apdicatiin at 

ara 4(1) 	,page 	5. 	The 	learned Counsel 	for 

the applicant has argued at length the 

illness of the petiticnc 	wife ard her 

treatient at Ispat Gencral Hospital,Rourkele. 

phen the suthoriies turned aon the 

reresentatin, he apoealed t 	the 	ircctor 

cner1 of P osts who accepted his 	represcrita- 

tion and rooted hiia to Prkcla as Sub- 

Jj 1j 	1al Inseector Ot posts 	(best). 	lie 

Tes accoLdingly posted to Aourkela on 2.12. 94 



-----. _)__ 

grja1 
No of Date of 	 Order with Sianatura 

Order Order 

•• .1 	9796While on nerjts this Tribunal is reluctant to interfere 

in the order of transfer, yet, the riqht of representation 

to the higher athDrity for ventilating hisgrievances can 

not oe denied. In view of the past histy of the case 

here the Director 	neral of posts ,espcndent No.1, has 

accerted the clairts of the aplicant and posted him at 

ourkela, 	the leard counsel for the alicant seeks leave  

ot this Court to ventilate his grievances for&secd  ti 

Respadent No.1. 	cordingly, 	the applicant shall 

il furnish a representation to the 	espondent No.1 withfl 

peric 	of one week from tñay whereupon wit1iin a period  

of four weeks from the date of receipt of the said 

eresentation, 	Respinent No.1 sh&ll disose 	--)z the sare, 

i1l the representation is disosed of by 	espcneent uo.l, 

the 	order of transfer at Annexure-4 ,datedl.6.96 is hereby 

tayed. 

O.Z\. 	No.514 of 196 is accordingLy cispo:ed 	of. 

CO:y of this order oe handed over to both 

he cosels 
b. qk 

i3ER (JhINISTRATIVE), 

4ir 	+J 

bU Q--ts 


